





































































































suretyship

sustained by any party aggrieved

suretyship : the position or function of a surety [s. 133, ill. (a), Indian

Contract Act] SR
suretyship, contract of : a contract whereby one stands surety for

another YR @i Hiaar

surface inspection : S Ftemor

surface of the land : [s. 5(2), Land Acquisition (Mines) Act] /¥ @t
LIRS

surface route : [s. 6(1)(c), Indian Ports Act] Fa-34% Hof

surface soil : [s. 2(4)(b)(iv), Indian Forest Act] W&t et

surface water : 9-9 9

surgeon : one who practises the art of healing by manual operation
[s. 88, ill, LP.C.] 74 fafeqa ; [s. 11(1), Mines Act] &5

Surgeon, Civil : Rifd@ aoF

Surgeon, Dental : 3@ &9

surgery : [s. 3(8), Indian Lunacy Act] 9/ ffdcan

surgical equipment : [s. 43(3), Income-tax Act] 9 ITE

surname : a family or additional name [s. 9(1)(d), Trade and
Merchandise Marks Act] g™ ; S99

surplus : that which remains when use or need is satisfied [s. 73, prov.
(a), C.P.C.] g

surplus collections : [sch., art. 61(c), Limitation Act] arfrshy g ;
[sch. II, item 31, Provincial Small Cause Courts Act] SRS §U8

surplus material : B A

surplus or deficit : F-agft

surplus pool : [s. 12, Coffee Act] SIR&Y q&

surplus profits : 39 1=

surplus report ; Jfgs R

surplus staff : [s. 3(2)(a), Employment Exchanges (Compulsory
Notification of Vacancies) Act] SRR

surplus stores : ST € ; AT qEF ; Bl THEH

surprise check : JTHRAE T(T

surrender : to give up in favour of or for the sake of another; to give up
(something) out of one’s own possession or power into that-of
another who has or asserts a claim to it [s. I11I(f), ill., T.P.
Act] sredur 5 orsafia &

surrender himself for trial : [s. 18, Forfeiture Act] 3% &\ faamw & R
RIS HET

surrender of lease :

oy

surrender of savings : FId TRYT

surrender or deliver possession : [s. 4(1), Requisitioning and
Acquisition of Immovable Property Act] &1 i a1 gRew BT

surrender orders : RIS

surrender value : the cash value of an insurance policy 3% J&

surrender, voluntary : [Or. 38, r. 3(3), C.P.C.] ¥=541 a1wqquy

surrendered amount : ¥R W

surrenders : ST¥ARIG TR

surrenders within the grant : 3TEH 3 Ta =gy

surrogate : a deputy of an ecclessiastical judge [s. 73, Indian Christian
Marriage Act] efes & gRafat

surtax : i@

surtax payable : [s. 9, Companies (Profits) Surtax Act] LEREEIGETS

surveillance : close watch kept over one or more persons [s. 46,
Punjab Laws Act] Pt

survey : [s.-21, ninth, I.P.C.] §3&0

survey assessment : [s. 7(v)(1). Court-fees Act] wagor P

survey number : T3 HEAH

Survey of India : IR I

Survey Officer, Land : 7% 3w ity

Survey Officer, Land Utilisation : 5[f¥ SvarT adaw afterd

stirvey report : §agw Rye

survey, sample : T T

surveyor : one that makes a survey [s. 195, ill. (a), Indian Contract

Act] 93

[sch. I, item (61), Indian Stamp Act] T &

Surveyor, Cadastral : -3 §3&%

Burveyor, Forest : 3 ddu®

Surveyor General : TETH3eS

Surveyor, Nautical : [s. 9(2),-Merchant Shipping Act] T-udws

Surveyor (underground) : ¥3&a (SfawiH)

survive : to continue to live after the death of another, or after the end
or cessation of something or condition or the occurrence of some
event (expressed or implied) [s. 24, ill., T.P. Act] ITEE! &1 ;
[Or. 22, r. 3(1), C.P.C.jsa1 @1, [s. 159(2)(b), Income-tax
Act] hfdm

survives, right tosue: [Or. 22,r. 3, C.P.C.] < A &1 SfrbR s W@ &

surviving adults : [s. 40(3), Gift-tax Act] SO T

surviving defendant : when there are more than one defendant in a suit
and some of them have died, the remaining defendant [Or. 22, r. 2,

C.P.C.] Taveiidt gfeardt
surviving or continuing partner

ST AT 9 1@ AFER
surviving partner : [s. 50, Indian Partnership Act] Jateidr #rfer)
surviving party : [s. 100, Trade and Merchandise Marks Act] Satidt

: [s. 37, Indian Partnership Act]

surmg plaintiff : [Or. 22, r. 2, C.P.C.] Suwiat adt

surviving trustee : [s. 73(b), Indian Trusts Act] STRNET AR

survivor : one who survives [s. 24, ill., T.P. Act] STEE

survivorship : the right of a person to property by reason of his having
survived another person who had an interest in it; the state or

condition of being a survivor [s. 60¢(1)(m), C.P.C.] ERIEIERS
susceptibility : [s. 11(d), Trade’and Merchandise Marks Act] H@1

susceptible to two meanings : [s. 84, Indian Succession Act] & &4

ECE
suspect : [s. 232, Indian Contract Act] §3& &1; [s. 94(1)(c),
Cr. P.C.] §3% &1
suspected character : Hfiew m
suspend : to put a stop to for the ume being; to debar or cause to
withdraw temporarily from any privilege, office or function or
subject to suspension [Or. 21, r. 33(3), C.P.C.] Fefem &,
[art. 72(1), Const.] Pees &1
suspend the discharge : [s. 39(1)(b), Presidency-towns Insolvency
Act] R @t Fifad
suspend them pending inquiry : [sch., item 4(a), University of
Hyderabad Act] 519 & IRH 3% e &
susperided lien : Frifed aRuniteR
suspense account : I9q @raT ; Feew @
suspense and reminder diary : Fefea Tt o RO &t e
suspense heads : 39 ¢
suspense items : 390 T3
suspense slip : 39d T&
suspension : e
suspension from duty : [s. 93, Army Act] #=1 & et
suspension of fire : [art. 15, Geneva Conventions Act] TemaT s€t
suspension of firms : &¥! & e
suspension of provisions of article 19 during emergencies [art. 358,
margin, Const.] T4 % ¥RF BT 19 B vt & FeiaT
suspension of the enforcement of the rights conferred by Part III
during emergencies : [art. 359, margin, Const.] 39T & R W 3
BT Yo SRR & Jacid & Pee
suspension or carieellation of the endorsement : [s. 14, Inland Vessels
Act] TiE & eifed 41 @ 1
suspicion : [s. 40(1)(d), Cr. P.C.] §3%
suspicious circumstances : circumstances open to, deserving of or
exciting suspicion [s. 40(1)(d), Cr. P.C.] oroms TRRAfEt
sustain the charge : [art. 61(4), Const.] IR R g1
sustained attention : [s. 13(3), Minimum Wages Act] St & ;
CICIoREC L
sustained by any party aggrieved : [5. 155(2), Companies Act] f&
AT THR ERT ISTE TE



sustained damage

systematic

sustained damage : [s. 150, ill. (a), Indian Contract Act] 31 A

suzerainty : the dominion, authority or relationship of suzerain with
regard to a subject, person or State especially in the matter of
control over the foreign affairs of such state fs. 3(28)(a), General
Clauses Act] T8 ; Rt

swamp : [s. 22, ill. (b), Indian Easements Act] &S

swamp salt : [s. 22(b), Salt Cess Act] TS T7%

swear : to take an oath; to make a solemn declaration [s.. 3(62),
General Clauses Act] 9199 1

swear in the name of God : [s. /3, Navy Act and art. 159, Const,] ¥R
R a9Y A
sweeper : [s. 5(1)(viii), Assam Rifles Act] ST
swimming pool : T A
swing bridge : [s: 3(2), Indian Railways Act] §s1 I
swinging or taking in davits: [s. 6(1)(c), Indian Ports Act] ¥ gam
q
Swiss Confederation : [Ist sch., art. 12(d), Geneva Conventions
Act] feaw wemaRey
Swiss federal council : [Ist sch., art. 55, Geneva Conventions
Act] Raw wRew aReg
Switch Board Attendant : Ra &t qRex
switchman : Raefs

swivels : [s. 29(3), expln. (b), Factories Act] Radw

sworn, may be : [s. 297(1), Cr. P.C.] 999 T&% 3 a1 g&H

syllabi ; T5g Rawm

syllabus : Tg@ Rawo

syllabus of studies : [s. 42, North-Eastern Hill University Act] 3Tegqa
%1 gy T

symbol : outward emblem or sign of a person, cause, quality etc.
[s. 123(3), Representation of the People Act, -1951] Tt®

symmetry ; TSN
sympathy : community of feeling; compassion; pity #&am Ry ;

:ympodnn: : gREaTE

symptom : a (bodily or mental) phenomenon, circumstance or change
of condition from and accompanying a disease or affliction and
constituting an indication or evidence of it; sign of something
[s. 7, ill. (¢), Indian Evidence Act] F&01

syndicate : a body of men chosen to watch the interests of a company;
a combination of persons for some common purpose or interest

Riftde ; arftrag
syndicated operation : ¥3g Hrdard!
synoptic statement : ®fra fgwor ; aiE R
synthetic : [s. 2(e), Sick Textile Undertakings (Taking Over of
Management) Act] G
syphon : [s. 15(1)(a), Indian Electricity Act] 9T8%A
system : T ; JUITRAt ; o
system, flat filing : SFRY HTgaHI Tafy
system, horizontal filing : ¥ HTEFHT T&fy
system of accounts : T JUIT
system, vertical filing : @& HEEHE &R
system of assessment : [s. 35(2), Manipur (Hill Areas) District
Councils Act] fafor vafy
system of coinmunity of property in force : [s. 80C(2)(g), Income-tax
Act] 599 AT HURT Y GERY
system of cumulative voting : [s. 265, Companies Act] dadt wa vafy
system of law : [s. 3(1)(b), Hindu Succession Act] Rft-v&fy
system of proportional representation : [art. 66(1) znd art. 80(4),
Const. ] anqmfas sfaffre wafy
system of proportional representation by means of the single
transferable vote : [s. 62(2)(b), Assam Reorgahisation
(Meghalaya) Act] T eweiia 7a &RT e i vaf ;
gt it afy @ AR T dweit T ER
system of pulleys : [s. 2(i), Factories Act] Rrcii-d=
system of water supply : [s. 3(2)(10)(d), Defence and Internal Security
of Indian Act] T8-9&T9 #t T&fy

system of waterways : [s. 54(A)(2), Inland Vessels Act] Semrit 2
worreft

systematic : [s. 94(3)(b), Income-tax Act] Wi ; arranged or
conducted according to a plan or organised method SrRgw



